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'\ - Notes of the Reglstry o order of the Tribunal
13 07, 2005
”‘Dw -t Pvc‘%‘\m*aﬂ‘ " The applicant is not represented.
oy ’:L£7'4;‘”5' . e have perused the Original Application.
ke °°"p&‘7/¢9,&—7’a—-l—v'eq Issue notices to the respondents to file
the reply, within 4 weéks; rejoinder if 3“?/
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may be filed within 2 weeks, thereazter,
List the matter for orders in the next

circ@it court sitting to be held at Indore.

; Z‘ JW‘K
(S K alk : (Moﬁo Khan}
T - vc (J)

18,842005

None is present for parties.

Further 4 weeks' time is granted to
respondents to file reply.

List for orders in the next circuit

‘sittinge.
T

(1”10 P. Singh )

(Madan Mohan)
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19, 10.2005
Nene for the parties.

Thp respondents are granteéd further

4 weeks time to file the reply. List the matter
for orders im the next circuit court sittiag to-
e held at Imdorey

(Madan Moham)

17,11,2005 °
None for the parties.
The respondents are granted further 4
weeks time to file the reply.
B List the matter for orders in thenext
circult court sitting to be held at Indore,
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. | (M.P. Bingh)
o P S ve
18,4,2006:
: .
None for the parties., Even on earlier
occasions; there has been no representation

from the ipplicant.side from the very

beginning.It seems that the applicaht is not
interested in prosecuting this c_se.

ﬁccordingly, it is dismissed for nén-prosecu-

tion.No costs,
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(K.B.S.Rajan) (Or.G:TBrivastava)
Judicial Menmber Vice @hairman.





